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CANARA BANK
112, 3. C. Road, Head Office
Bangalore-2, the 28th July 2000

No. IRS 124C 3256 NAK-—In exercise of the
powers conferred by Section 19 read with sub-section
(2) of Section 12 of the Banking Companies (Acqui-
sition  and Transfer of Undertakings) Act, 1970
(5 of 1970) the Board of Dircctors of Can:cra
Bank, in consultation with the Reserve Bank of India
and with the previous sanction of the Central
Government, hereby makes the following regula-
tions namely :

1. (1) These  Regulations may be called the
Canara Bank Officer Employees’ (Discip-
line & Appzal)l (Amen iment "\i'ﬁ;u]ations.
2000. '

(2) They shall come into forcz on th: date of

their pablication in the Oificial Gazatte.

2. In the Canara  Bank Ofi::r Employess’

(Discipline & Appeal)  Reguiations, 1976,

(hereinafter referred to as the said regulation),

 in regulation 6, —

() for Sub-regulation (3), ths following sub-
regulation shall be substituted, namely :

“(3) Where it is proposed to hold an inquiry

’ the Disciplinary Authority shall, frame definite

and distinct charges on the basis of the allegations

azanst tie Officer employee and the articles of
charge, together with a statement of the allega-
tions list of documents relied on along with copy
of such documents and list of witnesses along with
copy of statement of witnesses, if any, on which
they are based, shall be communicated in writing
to the Oficer employes, who shall be required
to submit, within such time as may be specified by
the Disciplinary Authority (not exceeding 15 days),
or within such extended time as may be granted
by the said Authority, a written statement of his
defence :— , :

“Provided that wherever it is not possible to furnish

the copies of documents, Disciplinary Authority

shall allow the Officer employse inspaction of such

documents within a time specified in this behalf ;

I Gi) for sub-regulation (10), the following shall
be substituted, naniely :
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“(10) The Inquiring Authority while ad-
Journing the case as in sub-regulation (9),
shall also record by an ordar that the
Officer employee may for the purpose of
preparing  defence—

(1) complete inspection of the documents as
in the list furnished t> him immediately
and in any case not exczeding 5 days from
the date of such orderif  he had not done
so earlier as provided for in the proviso
to  sub-regulation (3):

(ii) submit a list of documeznts  and witnesses;
that he waats for thz inquiry :

(i) give notice within ten days of the order
or within sach further time not exu‘eeding
ten days as the Inquiring
allow  for th: discovery or
tha dozumeznts referred to

Authority may
production of
indtem (i),
Note: Ta: r2levancy of the dozumants and the
examination of th:  witnesses referred to in item
(iiy shall be given by ths oflizer  employee con-
cernad.

Foot Note :—The amendmen!s to the Principal
Regulations were published i1 Part 11l Section 4
of the Gazette of India as per details given below :—

1. Notification The Gazette of India No. 31
No. IRS/DP/325/ (weekly) Dated 30-7-88.
88/GSR

2. Notification No.  The Gazette of
IRS/1/9326/NAK 15

India No.
(weekly) Dated 11-4-98.

N. S. SRINATH,
Asstt. General Manager

UCO BANK
(HEAD OFFICE)
. PERSONNEL DEPARTMENT
Caleutta-700901, the 20ih July 2000
No. ODAR1/2000—{n exercise of the powers
conferred by saction 19 read with sub-section (2)
of scction 12 of the Banking Companics  (Acquisi-
tion and Transfer of Undertakings)  Act, 1970
(50f 1970), the Board of Directors of UCO Bank
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in coasultation with th» Reserve Biaok of India
and with the previous sanction of the Central
Government, hereby makes thz foliowing Regula-
tions to amend further the UCO Bank Officer
Employees”  (Discipline and Appzal) Regulations,
1976  namely ;—

I. SHORT TITLE AND COMMENCEMENT

(1) These Regulations may be called UCO
Bank Officer Employces’ (Discipline and
Appeal) (Amendment) Regulations, 2000,

(2) They shall com= into forcz on the date of
their publication in Official Gazette.

2. In the UCO Bank Officar Employz2s’ (Disci-
pline and Appeal) Regulations, 1976, in regulation
14, in sub-regulation (1), in clause (a), in sub-
clause (ii), for item (2), the following shall be sub-
stituted, namely :—

“(2) Where the enquiry is held by an outside
agency,1/3 of the basic pay which the officer emp-
loyee was drawing on the date prior to the date of
suspension for the next three months andl/2 of
of the basic pay which the officer employee was
drawing on the date prior to the date of suspension
for the remainiag period of suspension”

¢ Sd/- Ilegible

GENERAL MANAFER,

(Personnel)

Foot Note :—Earlier amendment to UCO Bank

Oficar  Employes”  (Discipline  and Appeal)

Regulations, 1976 were published in the Gazette
as per details given below :—

Sl. Notification Dated
No. No.
1 22-08-97

1. ODAR/1/97

THE INSTITUTE OF CHARTERED ACCOUN-
TANTS OF INDIA

New Delhi-110002, the 11th August 2000
(Chartered Accountants)

No. 54-EL(1)/2/2000.—In pursuance of
regulation 82 of the Chartered Accountants Re-
gulations, 1988 read with regulation 134 of the said
Regulations, the Council of the Institute of Chart-
ered Accountants of India is pleaszd to notify the
following important dates relating to the next
elections of members to the Council and
Regional Councils of the Institute :—

1. The last date and time for  21-9-2000— .-
teceipt of nominations 6.00 P. M. '

2. Date of scrutiny of 29-6-2000

nominations

13-10-2000—
5.0 P.M.

3. The last date for with-
drawal of nomination;

4. The date or dates of polling--

(i) Bangalore, Calcutta, I & 2-12-2000
Chennai, Delhi, New Delhi

and Mumbai

(i) Other cities/towns 2-12-2000

5. The last date for receipt of  29-9-2000
applications for permission
to vote by post under regu-
lation 112

6. The last date and time for  6-12-2000—

receipt of ballot papers 5.00 P.M.
by post
7. The date of declaration 18-12-2000

of results

ASHOK HALDIA, Sccy.

—

No. 54-EL(1)/3/2000.—1In pirsuance of  sub-
regulation (1) of regalation 87 of th: Chartered
accountants Regulations, 1988, t12 Council of the
Institute of Chartered Accountant; of India is pleased
to notify that nomin-tions of candidates who desire
to stand for electon to the eightee1th Council of the
Institute, to be held in December, 2000 should be
forwarded in the manner prescribed in regulation 87
(details of which will be found printed in the Nomi-
nation Form also) addressed to Shri Ashok Haldia,
Secretary to the Council, at Indrarastha Marg, New
Delhi-110 002 s0 as to reach him not later than 6.00
P.M. on 21-9-2000.

‘The nomiation shall be in the appropriate form
(Form “13" of Schedule ‘A’ to the Chartered Ac-
countants Regulations, 1988) and in the manner
prescribed in reguiation 87. While filing the nomi-
nations, candidates should kecp in mind the pro-
visions of the Chartered Accountants Regulations,
1988, particularly those contained in regulations
87, 88 and 89. The nomination forms can be had
from the office of th2 Institute at New Delhi as well
as from the Decentralised Offices ot Mumbai, Chen-
nai, Caleutta and Kanpur w.e.f. 26th  August,2¢00,
However, the nomination forms will be accepted
by the Secretary to the Council at the above address
at New Delhi eflective from 313t August, 2000 only,
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(2) against the respective Constituency:

The number of pzrsons to be clacted from each
Regional Constituency is shown bzlow in column

(1 (2)

Number and Name of Regional No. of parsous
Constituency to be elected

1. Western Region 8

The States of Gujarat, Maharashtra
and Goa and the Union Territories of
Daman & Diu and Dadra & Nagar
Haveli.

2. Southern Region 6

The States of Andhra Pradesh, Kerala,
Karnataka and Tarmil Nadu and the
Union Territories ¢f Pondicherry and
Lakshadweep Islands.

3. Eastern Region ) 3

The States of Assam. Meghalaya, Naga1
land, Orissa, West Bengal, Manipur,
Tripura, Sikkim, Arunachal Pradesh
and Mizoram and tie Unijon Territory
-of Andaman & Nicobar Islands

4. Central Region 3
The States of Utta: Pradesh, Bihar,

Madhya Pradesh and Rajasthan.

5. Northern Region 4

The States of Haryana, Himachal Pra-
desh, Jammu & Kashmir and Punjab
and the Union Territories of Delhi and
Chandigarh.

ASHOK HALDIA, Secy.

No. S54-EL(1),4/2000.—1In pursuance of sub-
regulation (5) of regulation 134 of the Chartered
Accountants Regulations, 1988, read with sub-
regulation (10) of the said regulaticn. the Council
of the Tustitute of Chartered Accr uatants of India
is pleased to notify that nominations of candidates
who desire to stand for elections to the Seventeenth
Regional Councils of the Institute, to be held in
December. 2000 should be forwarded in the manner

preseribed in sub-rezulation (6) of regulation 13
(details of which will be found printed in the Nomi-
nation Form also) addressed to Shri Ashok Haldia,
Secretary to the Council, at Indraprastha Marg,
Nzw Delhi-110002 so as to reach him not later than
6.00 P.M. on 21-9-2000.

The nomination shall b2 in the appropriate form
(Form “17” of Schedule ‘A’ to the Chartered Accoun-
tants Regulations, 1988) and in the manner prescribed
in regulation 134. While filling the nominations,
candidates should keep in mind thz provisions of the
Chartered Accountants Regulations, 1988, particularly
those contained in regulations 87, 88, 89 and 134. The
nomination forms can be had from the office of the
Institute at New Delhi as well as from the Decen-
-ed Offices at Mumbai, Chennai, Calcutta and Kanpur
w.e.f. 26th August, 2000. However, the nominatio n
forms will be accepted by the Secretary to the Council
at the above address at New Delhi effective from Iist)
August, 2000 only.

The number of persons to be elected to each
Regional Council is shown below in column (2
against the respective Regional Council :

Name of the Regional No. of persons to be
Council electe?
Western India Regional Council 16
Southern India Regional Council 12
Eastern India Regional Council 5
Central India Regional Council S
Northern India Regional Council 9

For the purpose of elections to the Regional
Councils, subject to the provisions contained in
Chapter VII of the Chartered Accountants Regula-
tions, 1988, th: provisions relating to elections
prescribed in Chapter VI of the said Regulations,
shall, mutatis mutandis’ apply.

ASHOK HALDIA,
Secretary

No. 54-EL(1)/5/2000.—In pursuance  of sub-
regulation (3) of regulation 89 read with regulation
134 of the Chartered Accountants Regulations, 1988,
the Council of ths Institute of Chartered Accountants
of India herzby notifies that the Panel for the scrutiny
of nominations for elections to ths Eighteenth Council
and Seventeenth Regional Councils of the Institute,
to be held in December, 2000, shall be composed of
the following :—

l. Shri G. P. Prabhu,

Joint Sccretary,

Department of Company Affairs,

. Ministry of Law, Jusiice & Company Affairs,
hastei Bhawan,

Dr. Rajendra Prasad Road,

New Delhi-110001,
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2. Shri G. C. Srivastava,
Joint Secretary (TPL-11),
Central Board of Dircct Taxes,
Department of Revenue,
Ministry of Finance,
North Block,
New Delhi-110)0 1.

3. Shri Ashok Haldia,
Szeretary,
The Institutz of Chrierzd A-syaatanss of Indin,
Indraprastha Ma-g,
Naw Delni-1192)2.

ASHOK HALDIA, Secretary
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ALL INDIA COUNCIL FOR TECHNICAL
EDUCATION

New Delhi, the 16th August 2000

No. F. 37-3/Legal/2000—In exercise of the
powers conferred by sub-szction (1) of section 23 of
the All India Council for Technical Education Act,
1987 (52 of 1987), the All India Council for Technical
Education hereby amends the regulations, the All
India Council for Technical Education (Grant of
approval for statiitg new technical | institutions
introduction of courses o programmes and
approval of intake capacity of seats for the courses
ot programmes) R:zulation, 1977, namely—

1(1). This amenlmsnt may be calied the All
India Council for Technical Education (Grant of
approval for stariing new Technical Institutions,
introduction of courses or programmes and approval
of intake capacity of seats for the courses Of pro-
grammes) Amendment Regulations, 2000.

rrvge, WA §LERIL
wg s YTEen,

S —
AguTery,  GOREE T wTIa
faeet zar TEfE, 2000

(2) Thesc regulations shall come into force from
the date of their publication in the official Guoeette.

2. In the All India Council for Technical Edu-
cation (Grant of approval for stariing new technical
institutions, introduction of courses of progranmmes
and approval of intike capacily of szats for the
courses of programmes) Amendmsent Regulation,
1997, the Regu lation 2, (2) which was inscried as
amendmant to Ragulatioa—19)4 stands withdrawn.

3. In Am:ndmaznt Regulation, 1937.

(a) In Rezgulation 8(c), bzfore the words
“Architecture, Hotel Management...."
the words “MBA, MCA " shall be insert‘ed.

(b) In Regulation 8, sub-Regulation 8(iv) shall
bereplaced by : —

“8(iv) A furnished permanent building
atlest adequate for the first year on the
land as specified at 8(i) shall be required
within the stipulated period”

4. In the Amzndment Regulation, 1997, following
note shall be added alter the Schedule :

“Note : The Council on advice of the Executive
Committee may modify the prescribed
dates as mentioned in the schedule. The
decisioa of the Council regarding the
dates shall be final™.

R.S.NIRJAR
Meamber-Secretary
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